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K.C.Bhatia

CENTRAL AOmiNISTRATIVE TRIBUIIAL,
PRINCIPAL BENCH

NEh> DELHI

%

DATE OF OECISIONt28.7.88

Vs. Union of Inclia and othsrs*

PrMwiit- nr«G,0«Bhandari,Advocatai Counsal for tha applicant.

ORDER I-

Tha counaal for tha applicant has shown to us a

lattar datad 2l8t Juna, 1988 racaiwed by hi* from tha office

of Joint Chiaf Controllar of laporta & Exporta(Central

Licanaing Area) Indrapraatha Bhawan, Naw Delhi, atating

that the caae of the applicant is bsinQ placed before the

Oapartnental Prcaotion CoMittae for conaideretien for proaotion

aa par rulea.

Under the circuastancae, the counaal for the

•pplicent Mishee to withdraw this application with liberty

to file freeh one aa and when need ariaee*

In view of the letter adverted to above, we allow

this rsqusst and diamiss thia application accordingly. However

the applicant ahall be at liberty to file freeh application

with regard to aame eervice aatter if ee advissd. A copy of the

letter datad 21at^une, 1988 haa been placed on record.

OY
(Birbal Nsth)

naaber

Sir

(J.UJiln)


